
CENTRAL ADIIII'JISTRATIVE TRI8UNL 
BAPJLORE BENCH 

Second Floor, 
Commercial Complex, 

Indiranagar, 
Banqalore-38, 

Dated:23FFBtT994 

PPLICTION NO(s) 	1015 of 1993. 

PPLI.CANTSN.Icndppa 	 RE.PONDENTS: Chief General Manager, 
Telecommunications, B'lore and Others. 

TO, 

Dr.M.S.Nagaraja,Advocate,No.jj,Secofld Floor, 
First Cross,Sujatha Cornplex,Gandhjnagar, 
Bangalore-9. 

The Chief Generals Manager,Telecomrnujiic8jo, 
Karnataka Circle,No.l,Old Madras Road,Ulsoor, 
Barigalore-560008. 

3. 	Sri.M.S.Padmarajajah,Centra]. Govt.Stng.Counsel, 
High Court Bldg,Bangalore-560 001. 

. 

SUBJECT:— ForuardinQ of copies of the OrdeLs passed by 
the Central Admjnitrafjve Tribunal,Bangalore. 

-xxx- 

Please find enclosed herewith a copy of the 

ORDER/STAY ORDER/INTERIIYI ORDER/, Passed by this Tribunal 

in the above mentioned application(s) ong,_jcc4. 

LIDEPUTY REGISTRR 
1 	J' JUDICIAL BR#iNC-ES. 

gm 



CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALOR BENCH 

ORIGINAl APPLICATION NO. 1015/93 

THIS THE 90', DAY OF FEBRUARY, 1994 

Shri V. Ramakrishnan 

Shri A.N. Vujjanaradhya 

Shri N. Kondaopa, 
Aged about 57 years, 
H. G. T. A. 
Central A Telegraoh Office, 
Bangalore-56 

( Advocate by Dr. M.S. Nagaraja ) 

Vs. 

The Chief General Manager, 
(Operatjor;s); 
Telecommunications, 
Karnatake Circle, 
Bangalore - 560 008. 

The Chief General Manager, 
Telecommunications, 
Karnataka Circle, 
Bangalore - 560 008, 

... Member (A) 

...Member (J) 

Applicant 

3. Union of Inct 
Represented by 
Secretary to Government, 
Ministry of Communications, 
New Delhi. 	

•.• Respondents 

Advocate by Shri M.S. Padmarajajah, 
Central Govt. Senior Standing Counsel) 

ORDER 

V. Ramakrjshnan, Member (A): 

The applicant, Shri N. Kondappa had moved this 

Tribunal seeking a direction to quash the order imposing 

55 
the penalties of a reduction by four stages In his pay 

t7 	, 
I 

for a period of one year without cumulative effect and - 4,11/ 

'/_•, 9 .- 
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the recovery of a 4tim of Rs,, 71,194/- which according to 

the department is the unacrounted revenue due from him. 

2. 	We find that the issue raised in this case is the 

same as in OA 488/93 which was disposed of by a bench 
/--- e4--- 	 -.-€ 

of this Tribunal ofl  5.1.94.ol1owing the decision in 

OA 488/93 and other connecfted cases involving similar 

issues, we think it appropdate to direct the applicant 

to prefer a revisin petition before the conpetent 

authority. If such a revision petition is preferred 

within one month from tody 	the apPlicant, the revi- 

sional authority gil] disçose of the same within three 

months from the dte of rceipt of the revision petition 

by means of an ao'ropriat( and speaking order. 

The applicart in thus case had also sought for an 

interim relief tostay th recovery of Rs. 71,194/- from 

his salary which as sought to be recovered at the rate 

of Rs. 1,200/- per month. We issued an interim order of 

stay of such recoVery  f ro::n his salary. Following the 

decision in other ,  similar cases, we direct that in this 

case also that peding disposal of the revision petition, 

the recovery ordered by the departrrent from the salary 

of the applicantt the ]te of's. 1,200/- per month 

from the salary) 'hich hs been stayed by this Tribinal 

shall continue if the applicant files the revision peti-

tion within one nnth frcm today. 

. . . .3 / 
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4. 	Dr. Nagaraja submits that the applicant will be 

retiring on. 31st March, 1994 and that his gratuity should 

not be withheld either in full or in part. We express no 

view at this stage on this question as the applicants 

interim'prayer which was agreed to by the Tribunal related 

only to non_recovery from his salary. Besides the gra-

tuity will fall due only on or after 31.3.94 when the 

applicant retires and it is possible that the revising 

authority might have disposed of the matter by that time 

and we cannot anticipate the orders of the revising 

authority. Dr. Nagaraja submits further that we should 

give a direction that the revising authority should 

dispose of the matter before 31.3.94 as his client will 

submit his revision petition within 5 a week or ten days 

from today. While it would certainly be desirable for 

the revisino authority to dispose of the revision petition 

most expeditiously in this case we do not see any reason 

to issue a formal direction that it should be done before 

31.3.94 departing from the earlier 	held by us in 

similar cases that the revision petition should be 
F 

 'yV. 	 " disposed of within three months from the date of its 
' 1 

±eceipt. 
) r 

" 	. 	With the above observations, the matter finally 
S 	 S / 

Stands disposed off. No costs. 

TRUE CY 

(A.N.VujjanaradhYa 

SE.) OFICE 
StaThAL W 	• JE TRWMj3' 

UflIOttL 

- 

, I• -i 

V. Ramakrishnari 
Member (A) 
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CENTRAL ADM J ISTRAT T/E TR 1 BW AL 

we 	B(:-AL0RE BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
Bangalore-560 038. 

Dated:- TJUL1994 

APPL JD AT I Qi N UMBER 	_ic _°i  

APPLJTS: 	 Ri:)pNDENTS: 
vf . C4t rhdA 

m-  

. N g 	 Nb I; ç 	 -. 

'q!JL1 C% 	 9 

R1k T€aO 1& 

Su1ject:- Forwarding of cies of the Crers pssct bythe 
Central adminitrat iv Tribunal,Bangalore. 

Please find ..encloed hercith a copy nf thWDER/ 
psd by this TrIbunRLin the above 

mentioned application(s) on - 

() 

ERJTY REGISTEA1b 
JLU IC IAL BRPNC HE S. 
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JrAJ PJiIETRAV 	INAL 

J3MGAL EEH . . 

S 	 S 	 C.oc,c.rr:i.i. Cornp.i.ex 1  
- 	 Iriagar, - 	

. 	 Da1c1-.-560 C.. 

P a :c : - 15 S E P 1994 

APPLICATLcN NUMBER 	1015 of 1993.  

APPL.TS: 	 REr1DPs4Ts ..: 

Sri.N..Kondappa v/s. .Chief:GeneraiManager,Teiecom,B'1ore& Others. 
To. 	 -• - 	- 

1. 	Dr.M.S.Nagaraja,Advocate,No.11,second Floor, 
- 	First Cross,Sujatha Complex,Gandhinagar, 

Bän'gaiore-560 009.  

2. 	Sri.M.Vasudeva Rao,Add1.CG.S.(. 	 - 
High Court Bldg,Bangalore-560001. 	 -.. 

-. 	

.. 

S-ubj-oct:-- Forwarding cf cop±s cf the Or1ers pssdbrth-e 
Central adminictrativo Tcibunal,BangalorG. 

- 	Please fin-d.encicsed -b.erwith a copy rf threBDER/ 

STAY JRDER/.INTERIM OBDER/., passed bythis TribtiriL.in...the above - 

-mentioned application(s) on_ 31st August,19940 - 	.. 
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REGISTR 1  
I 	 JUJ IC IAL BPLJNCHES. 
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In the Central Adrninistrativ Tribunal 
.1 	Bangalóre Bench 

Bangalore 

Application No 	............  .......................... of 1993 

ORDER SHEET  
' 	 • 	
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Office Notes 
	

Orders of Tribunal 
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